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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

|
0.A. 285/93. Ot. of Decision : 29-7-94«
Mm. 5. Ramanamma’ .o Appiicant
Us

1. The Divisional Railway Manager, t
0/0 the Diu;sional Railway Mansger,

South Eastern Railway, Dondaparthy,
Visakhapatnam,

2., The Divisional Perscnnsl Officer,
0/o D.P.0.Southern Railway,

Visakhapatnanm, . Resdondénts.

- |
Counsel for the Applicsnt. : Mr, A.V. Dhanamjaya Rao

Counsel for the Raspondents : Mr. C.V. Malla Reddy, SC for Rlys,

CORAM -

THE HON'BLE SHRI A.V. HARIDASAN : MEMBER (3JUDL.)
THE HON'BLE SHRI A.B. GORTHI : MEMBER (ADMN,)

b 62 }




DA 1285/93, Dt, of Order:29-7-94,

(ORDER PASSED BY HON'BLE SHRI A.V.HARIDASAN,
mEMBER (3) ). |

in this application the prayer is for a direction
to the Respondents to give the @ plicant employment assistance

on compassicnate grounds. TiMe @pplicant's husband died on
3-12-92 while working as Shed Kalasi in the tlecirical Loco
Shed of Sr,Divisional E.c., Visakhapatnam. The family of the
deceassed comprises the young widow and her tuo children, a

daughter aged 5 ysars and son aged one yaar} 5he had reguested

the autheorities concerned to give her appoimtmant on comgpassionate

grounds on 28-1=893 but her reguest has not yet been acceded to.

|

2 The Respondents in thair reply have statad that

there was a difference in the g ate of birth|of the appli-
cant shown in the school certificate and iﬁ the _‘ﬁg;réggg__ﬁm‘
certificate, that explanation sought from tre applicant

is yet to be received and that as many as thes 170 cases

which were cleared Por employment on compasfianate appoint-

ments are yet to bs made for want of vacancies, sven if the

;;%gégﬁfg@pe applicant is approved she is not likely to be .
}

A

actualtly appointed for quite some time,

Ja The Respondents do not dispute the Fact that ths

family of the applicant is in ihdegent circumstances, and that

the husband of the applicant died in harness. The applicant
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! Copy to:

) 1& The Divisiomal Railway MBnagar,
0/0 The Divisional Railway Manager,
South Eastern Railuay, Dondaparthy,
Visakhapatnam,

2, The Divisional Parsonnel Officer,
0/o D.®.0,5outhern Railway,
: Uisakhapatnam.

d. One copy to Mr.A.V,. Dhanamjaya Raa, Advocate,CAT,Hyderasad.
4, One copy to Mr.C.Y.Malla Reddy, SC for Railways,CAT,Hyderabad.

5. Dne copy to Library, CAT,Hyderabads
6. One aspara copy.
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&3 a young widow saddled with the liabi;ity‘uf bringing
up two very.young children, Therefore the case of the

. o j
applicant reguires immediats sympathetic consideratlian for

: |
employment assistance. -Regardimng the discripency on the o
\

. . . -date of birth or the applicafgt it is expected that the

IS
¢

applicant would give an edrly reply. Even dﬁhéruisa the

.

respondents may proceed on the basis that the carrect date

of pirth is that vhich is shown in the school certificate.

! ) - :F )
The Respondents may process the case on that basis to avoid -

dE.Layo ’

4, In the reésult, as the case of the applicant needs
immzdiate consideration and employment a ssistancs, the

regpaondents are directed to consider the casg of the appli-
|
cant without delay as a special casa and to provide har with
i
employmant at the earliest if she is not othesrwiss in-eligible

for such appointment,

5. The application is ordered accordingly. | No order as

to costs,

|
(A.V.HAR IDASAN)

Member (3) i 4’

‘D, 29th July, 1994,
Dictated in Opsn Court. |
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDCRABAD BEZNCH HYDERHBAD

THE HON'BLE MR.A,V HARIDASAN:MEMBER(3) “
AND

. ) . F
THE HON'BLE MR.AB.GORTHI : MEMBER(A),

Dated: ch/7/a:7 ‘/

BROTR/JUDGMENT "
Ao RTPT/CT P ONOT
in-. .
0.4 .ND. )QSWW3L//A
T A NG— W.p.NO. )
g;m tted and Inﬁeriﬁ Directions .
Issded. '
Alloved.
——TSieposed-of with dircetions™="
' Digmissed. | ,

Dishissed as Withdrawn.
Dismissed fPor Default.

Rejec ad/0Ordarad.

_’,,zfﬂﬁtg;der as to costs. -






